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(ORAL) (ORDER)

o,

Per Smt.Shanta Shastry, HMember (&)

This application is directed against the order dated

1S5/2/2080 by which the garlier orders dated 6/18G/%97 were
4

-

cancelled and the applicaﬁtShadkdivested of the OTBP scheme o pay;
of PRs.4P00-6008 and were palced in the scale of Rs.3200-49@88 of |
Phone Mechanic. The applicants were working as Phone Mechanics
and were allotted the scale of pay of Rs.4088-60088 w.e.f.
1/12/78. They were also granted pay fixation and the benefit of
OTBP was given to them as per the letter dated 28/4/97 of the
lDEpartment of Telecommunication. By aforesaid order it was
advised that the officials who after getting qualified and
trained enter the restructured cadre before completion of 16
vears of the pre structured cadre shall be placed in the pay
scales indicated below on completion of 16 years of total service
including that rendered in the pre restructured cadre provided
that he/she has put in a minimum of 4 years of service incLuding
cfficiating spell in the restructured cadre. Action has now been
w &b '
taken by the respondents to withdraw the OTBP scalelgould not be
given to the applicants in view of letier dated 17/1/72000 from
the Ministry of Communication wherein it has been clarified that
the Phone Mechanics who were inducted from the cadre of '
Telegraphmen are also eligible to be placed in the appropriate
pay scéles on completion of 1&/26 years of total services in
terms of Order dated 28/4/79. However, the Serviﬁe rendered in

the cadre of Telegraphmen in the Group "D capacity (i.e. before

81.81.1996) shall not caun&ftawards the eligibility period of
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16/26 years. It means placement of such Phone Mechanics 1in the
respective higher grade shall be done only when the official
completes a total of 16/26 years comprising of the period spent
as Phone Mechanic plus the service rendered as Telegraphman in
Group ‘C’. The applicants want their earlier services 1in Group
‘D' also to be counted for the above purpose.
2. The learned counsel for the applicants submits that prior
to re-structuring, the post of Telegraphman was a Group ‘D’ post
and therefore there is a continuity and that service should be
counted.
3. The 1learned counsel for the respondents however submits
that in this case the applicants have not put in sixteen years
service 1in the restructdred post and therefore comparison of
these cadres with the Group 'D’ cadre of Telegraphman is baseless
and hence the service in Group ‘D’ cannot be counted because they
have already got the benefit of the OTBP scheme in Group ‘D’.
4. The learned counsel for Applicant has drawn our éttention
to an order passed by Hyderabad Bench of the Tribunal in OA
No.1966/99 1in an identical matter wherein the Tribunal allowed

the counting of service in Group ‘D’.

5. We have heard the learned counsel for both the parites.

It 1is a fact that the Hyderabad Bench ofthe Tribunal has allowed
the OA. However, on going through the facts carefully, we find

that there is a difference 1in that the applicants have been

promoted on a regular basis and therefore their service in Group -

‘D’ cannot be considered for the benefits of Group ‘C’ and the

applicants have not put in 16 years in Group ‘c’.
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G In view of %this matter, according to us there is no merit

in this case and the 0A& is dismissed.
&\axdﬁ-i\ :

{SHANTA SHASTRY) 5t
MEMBER(AQ}

We do not order any costs.

c ﬁGE&WAL)
AIRMAN

abp.



